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Complaints against Purolator India
Ltd.

3342. SHRI N. GIRIPRASAD : Will' the
Minister of LABOUR be pleased to state :

(a) whether it is a fact that a large number
of complains/cases are lying in the various
labour courts regarding harassment of
employees by the management of M/s.
Purolator India Limited, New Delhi;

(b) if so, what are the details therecof and
the action Government propose to take against
the said company to remedy the situation;

(c) whether it is also a fact that the ma-
nagement of the Co. through pressure asks its
staff to resign On flimsy grounds to avoid
non-payment of terminal benefits to them; and

(d) if so, what are the details (here
of ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA) : (a) to (d) According to the
information furnished by the Government of
National Capital Territory of Delhi, 21
Industrial Disputes between the management
of M/s Purolator India Ltd. and its workmen
are  pending in  various  Industrial
Tribunals/Labour Courts in Delhi. The matter
being subjudice, any further action can be
initiated only after the decision of the
Industrial Tribunals/Labour Courts.
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ESI Hospital at Sonagiri Madhya Pradesh

3344. SHRI SURESH PACHOURI :
Will the Minister of LABOUR be pleased to
state :

(a) whether it is a fact that the ESI hospital
at Sonagiri in the State of Madhya Pradesh is
miserably under-staffed and the number of
trained doctors in various disciplines of
specialised treatment is inadequate resulting in
avoidable hardships to the industrial workers;

(b) if so, what are the details thereof; and

(c) what action Government propose to
take to provide adequate and specialised
doctors at the ESI hospital at Sonagiri ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA) : (a) to (¢) According to the
Government of Madhya Pradesh, which is
statutorily responsible for administration of
ESI medical care in M.P., the ESI hospital at
Sonagiri is not miserably under-staffed.
Specialists' services are being provided in all
the basic specialities. The services of
specialists in the medical college hospital are
also being utilised where necessary. However,
the State Govt, has taken further initiatives to
improve the working of the hospital.

SABHA] to Questions 164

Incorrect information given by Purolator
India Ltd.

3345. SHRI N. GIRIPRASAD : Will the
Minister of LABOUR be pleased to
state:

(a) whether Government are aware that
M/s Purolater India Ltd. New Delhi has
furnished incorrect/misleading information to
the Employment Exchange at Pusa Road
regarding the number of persons employed by
them and those required by it;

(b) if so, what are the details thereof;

(c) whether any inquiry has been con-
ducted in this regard; if so, what are the
details thereof; if not, what are the reasons
therefor; and

(d) what action Government have taken or
propose to take against the »aid company for
supplying wrong information ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRIP. A.
SANGMA) : (a) to (d) According to the
information furnished by the Government of
the National Capital Territory of Delhi, some
discrepancies were observed in the figures
reported by M/s Purolater india Ltd., New
Delhi and those actually obtaining as per their
record.

It is for the Government of the
National Capital Territory of Delhi, which he
appropriate authority, to take such recessary
action as deemed fit.
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